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the jobs elsewhere or make necessary 
arrangements lor their financial Assis
tance till the restarting of the mill.
The Government of India have taken 
immediate steps ip. such a case—one 
Bombay mill. Financial aid is a must 
in this case also. It is also very essen
tial to go into the causes ot the fire 
and to decide on the further line of
action to avert such accidents.

We are anxious to know about the 
total loss involved.
( iii)  L i k e l y  L o c k - o u t  xk C o o p e r a t iv e  
S u g a r  M i l l  a n d  D i s t i l l e r y  o r  P a n ip a t

SHRI PURNA SINHA (Tezpur): It 
is an urgent matter of interest to the 
poor people which I intend to raise 
under Rule 377.

The Cooperative Sugar Mill and Dis
tillery of Panipat in Haryana is m
danger of being locked out for want
of finance to purchase sugar cane 
from the growers. For nearly two
weeks now the growers are not being
paid a single paisa for the cane they
have supplied for want of funds. The
society asked for Rs. 75 lakhs from the
bank on the guarantee of the State 
Government, which is not forthcom
ing. There are nearly 1,500 employees
who are also the shareholders of the 
society which owns the mill. At the
same time there are 15000 cane gro
wers who are also members o? the
Society and who have purchased 
shares. They are in villages around
Panipat and supply all the materials 
required for the working of the Mills 
from  their own produce. It is not 
expected of them to continue to sup
ply sugarcane without payment at the 
Government agreed rate of Rs. 13.50 
per quintal. (Government had also 
agreed to this price). They are now
compelled to sell their sugarcane to 
private owned Khandsari Sugar Mills 
at Rs. 8 per quintal which is much 
below the expected price to the gro
wers. At the same time, it is also 
much below the cost of production.

Unless the Central Government, the 
Ministry of Commerce and the Minis
try of Cooperation, together with the
Agriculture Ministry, come forward
with the additional working capital of

Rs. 75 lakhs, together with a change 
in the Management of the Society, the
mills will be closed at any moment
throwing 1800 workers and their fa
milies into distress and compelling
sugarcane growers, who number about
15000, to give up cultivation of this
crop altogether.

It is stated that a Haryana Civil
Service Officer, a junior in rank, is 
placed in charge of the Sugar Mill and 
he is dancing to the tune of the State 
Ministers of Finance, Labour and Co
operation who are unable to provide
the necessary additional funds. Un
less some assistance comes from the
Government of India, along with tech.
nical know-how, the sugar mills will
be closed at any moment. I, therefore,
demand from the Government of India 
that th ey  should appoint not only a
sugar technologist but also an Ad
ministrator, and they should provide
additional funds to the tune of Rs. 75 
lakhs, for which the mills had asked 
the Government long ago.
( i v )  R e po rted  c l o su r e  o f  M a h a r a n a
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be here.
MR SfPEAkESL: He cftrindt be ft&tf 

all -the time.
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MR SPEAKER For your informa

tion, I may tell you that my office, 
whenever there is a speech or other 
information given here, conveys it to 
the concerned Minister It is not as if 
there is a blank Whatever is men
tioned here is conveyed to the con
cerned Minister so that he may look 
into the matter And we also expect 
him to convey whatever he has got to 
say to you by means of a letter or 
otherwise

AM m m  MEMBER But why are 
thfty net here*

MR SPEAKER- AH the Ministers 
cannot be here

AN HON MEMBER At least the 
Ptottwherttavy Affairs Minister should
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